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13.00 brs.

SHRI SURENDRA PAL SINGH : The
hon. Member said that while on the one
hand we say that we have an open society
and the freedom of the press ec., yet we
apply doibie standards in regard 10 our
deal ngs with foreign correspondents, and
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that we allow the Russian correspondents to
pay a visit to a number of places within the
country aod they are free to go anywhere
they like and the same facilities are not
given to others. In this connection, may
I say that this is pot correct 7 We treat
every body on equal terms, and all foreign
correspondents are free to gu wherever they
like, and so long as their reporting is not
false and malicious, we do not interfere.

In regard to the case of the BBC also,
this action has not been raken against this
particular individual who represents the
BBC in this country. The action has beesn
taken against the organisation, and for
whatever they bave done there, and we have
nothing against the person concerned. But
since the action has been taken against the
BBC, it is natural that this gentleman should
wind up his work here and give up the work
altogether,

The other question was about whether
there was any plao to reopen talks with the
BBC. I have already said that there is no
such intention, because they did not carry
out the conditions that were lai¢ dowa by
us and therefore, the case is closed, and the
question of reopening talks does not arise.

13.02 hrs.
PAPERS LAID ON THE TABLE
Notiflcation uader Press and Registration of
Books Act

THE MINISTER OF STATE IN THE
MINISTRY OF INFUORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): I beg to lay on the Table
a copy of the Registration of Newspapers
(Central) Ameniment Rules, 1970 (Hind:
and Eoglish veisions) published in Notifica-
tion No. G. S. R. 721 in Gazette of India
dated the 2o0d May, 1970, under sub-section
(2) of section 20A of the Press and Regstra-
tion of Books Act, 1867. [Piaced in Library.
See No, LT—4069,70]

Taxes, Entry of Goods into Calcutta
Metropolitan Area Act, 1970
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
FLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : On bebalf of Shri B.S,
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Murthy, 1 teg to lay on the Table a copy of
the Taxes on Entry of Goods into Calcatta
Metropolitan Area Act, 1v¥70 (Hindi and
English versions) (President’s Act No. 18 of
1970) published in Gazette of India dated
the 13th August, 1970, under sub-section (3)
of section 3 of the West Bengal State
Ligislature (Delegation of Powers) Act, 1970.
[Placed in Library. See No. LT—4070/70)

Annual report of Food Corporation of India

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR):
Oun behalf of Shri Annasahib Shinde, I beg
to lay on the Table a copy of the Aonual
Report (Hindi and English versions) of the
Food Corporation of India for the year
1968-69 aloog with the Audited Accounts,
vunder sub-section (2) of section 35 of the
Food Corporations Act, 19.4. [Placedin
Library. See No. LT—4071/70]

Budget estimates of the Employees’ State
Insurance Corporation

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA
NATH ROY) : I beg to lay on the Table a
copy of the Revised [stimates for the year
196070 and Budget Estimates for the year
1970 71 (Hindi ard English versions) of the
Employee's State Ipsurance Corporation
under section 36 of the Employees’ State
Insurance Act. 1948. [Pluced in Library. Sce
No. LT—4072/70]

12.03 brs.

ARREST OF MEMBER
Shri Ram Sewak Yadav

MR. SPEAKER : I have to informed
the House that I have received the following
telegram, dated the 26th August, 1970, from
the District Magistrate. Barabaoki :

“Shri Ram Sewak Yadav, Member,
Lok Sabha, was ariested on the 26th
Ausust, 1970, at 2 p. m. at Barabank:
City, uoder section 188, Indian Penal
Code, for violating orders under section

AUGUST 77, 1900

D.S.G. (Rlys.", 1970-71 228

144, Criminal Procedure Code. He has
been sent to district jail, Faizabad.”

DEMAND FOR SUPPLEMENTARY
GRANT (RAILWAYS), 1970-71—
Contd.

MR. SPEAKER : The House will mow
take up further discussion and voting on
the Supplementary Demand for Grant in
respect of the Budget (Railways) for 1970-71.
Shri K Suryanarayana.
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